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 " It is with much pride, elation, honour and responsibility, I present the first

edition of the newsletter. This is not a mere document, but a true story

encapsulating the efforts of many. Mankind has taken a beating in the last year or

so with the pandemic and other natural disasters pounding on its resolve to exist.

Everywhere there is gloom and doom. But like the rising phoenix, around us are

amazing stories of humanness and compassion. Where some see a challenge,

others see an opportunity. An opportunity to change, to be better, to realign, to self-

reflect, to learn, to look at life afresh and that is rightly percieved by the High Court

of Kerala.
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JUSTICE S.  MANIKUMAR
THE HON'BLE CHIEF JUSTICE

  As Albert Einstein said – “The measure of intelligence is the ability to change”. The
Judicial administration in the State of Kerala and the Union Territory of
Lakshadweep has always led by example. This Newsletter is show casing the
functioning of E-courts and the vision of the Computer Committee in adapting to the
new challenges. The success of any enterprise is dependent on how well each of us
embraces it. There is no debate on the value of an online platform, but the value of its
effectiveness is measured by the user’s acceptance. Thus spoke the father of our
constitution and a jurist, Dr. B.R. Ambedkar - “Men are mortal. So are ideas. An idea
needs propagation as much as a plant needs watering. Otherwise both will wither
and die.” It is the combined efforts of the Bench and the Bar which makes the finale so
special! The Newsletter reflects the beauty of this combined effort.

This electronic newsletter is not only a way for us to go green, but also to get news and
information about our court automation and case flow management. This newsletter
while highlighting the e-initiatives we created this year, is also an indication of the
way forward. I thank all my brother and sister Judges, the Judges of the Computer
committee and the team involved in the execution of this newsletter. 

 
   I am of the firm view that through these E-initiatives and others to come, we will be
able to ensure access to justice to all, more expeditiously and efficiently than the
yester years and thereby attain the mandates enshrined in the Constitution of India. "                              
 

9th June 2021 



 

 "  It gives me immense pleasure to learn that the Computer Committee in the High Court of Kerala is
going to release its first issue of the Newsletter. 

When the pandemic raged through the world and crippled almost all socio-legal activities in the
country working through e-committee and its subsystems, the Judiciary broke new grounds in creating
a prolific e-courts system. Calamitous circumstances often create challenging situations. Success lies in
salvaging the situations sagaciously. The Computer Committee in the High Court of Kerala was to act
as salvage crops to save from the difficulties faced in the matter of administration of justice. The
Computer Committee has succeeded in bringing out several innovative steps to cope up with the
challenging situation and also to ensure that the process of complete automation of the judiciary in our
State is in the right direction and most beneficial to all stakeholders.

I believe that the Newsletter will serve as a window through which the complete profile of the e-activities,
achievements and progress made during the period can be viewed and assessed. The tremendous
advancement in information and Communication Technology is to be used to the optimum level to
enhance speed and transparency in the administration of justice.
 
As an institution, the High Court of Kerala is adopting technology in the administration of justice to
ensure access to justice to all. In this process, we should ensure participation of all the stakeholders and
that all are taken care of, by the system. Besides congratulating the Computer Committee in their
pursuit of the best use of technology in judicial process and also for the teamwork behind the Newsletter,
I extend my best wishes for the venture."

JUSTICE C.T.  RAVIKUMAR
JUDGE

  MESSAGE
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JUSTICE A. MUHAMED MUSTAQUE
CHAIRMAN, 
COMPUTER COMMITTEE

MESSAGE
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We hope that the newsletter would help in dissemination of information regarding the different
initiatives. This newsletter is just another way of staying connected with you and keeping you updated
about all the E-initiatives of our High Court."

 " Welcome to the first edition of our online newsletter.

We have come a long way from last year when we started the work on various programs of the e-court.
While the e-courts started in 2007 in India, it is in the last few years that the online platform has evolved
vastly and this newsletter is to showcase those achievements and the various initiatives taken and this
includes the establishment of an IT Directorate with the support of the Honorable Chief Justice and the
State Government.

Although the newsletter is limited in the amount of in-depth information, we have made every effort
possible to briefly describe the projects implemented and those in process. We have worked hard
towards the implementation of these initiatives and upgraded our IT infrastructure to support the new
practices. The newsletter provides the data on these implementations along with the statistics of online
court work achieved.

As I look back at the year, my heart fills with joy and pride at the progress we have made and the learning
we have enjoyed. We have created many projects and each has been well received by the legal fraternity
and the people at large. The participation has been phenomenal and the feedback received is very
progressive. It gives us the energy and confidence to plan for the years to come.

I thank the Chief Justice for his leadership and the E-committee of the Supreme Court of India for their
valuable guidance. I also thank both the Central and State Governments, my Brother and Sister Judges
and especially my Brother Judges of the Computer Committee, the fraternity at large and the wonderful
team in the Directorate for the support.



 

'" The Kerala High Court has been pursuing its e-courts initiative by adhering to
the philosophy of sustainable development. We believe that embrace of technology
in any sector should not be at the cost of ignoring human values and ground
realities. Accordingly, while re-imagining our workflow management through
process re-engineering and digitisation, we have been mindful of the effect such
measures can have on the legal fraternity of judges, lawyers, court staff, lawyer's
clerks and have deliberately chosen to proceed cautiously and in a phased manner,
with due consultation and deliberation with all concerned. We believe that
computerisation and digitisation should ultimately satisfy the utilitarian goal of
bringing the greatest happiness to all stakeholders if we are to aspire for an
enduring and sustainable system."

JUSTICE
A.K. JAYASANKARAN NAMBIAR 
MEMBER, COMPUTER COMMITTEE

  MESSAGE
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JUSTICE P. B. SURESH KUMAR
MEMBER, COMPUTER COMMITTEE

  MESSAGE

 Newsletter  2020-2021                                                                                                     High Court of Kerala 

"History has shown that necessity brings change. The change is positive if there are visionaries
to direct the nature of change. Our work today is a testimony of the leadership in the Judiciary.

The fact that we were able to initiate the projects highlighted in the newsletter within the last
one year goes to show the sagacity of the team spearheading this. The vision and mission of the
IT team of the Honourable High Court is inspired and sailing in uncharted waters with resolve,
purpose and faith! I believe the attempt is to enhance the quality of justice, reduce congestion in
courts, ensure transparency and to achieve speedy and timely disposal of cases by automating
all the judicial functions. Computerisation and digitisation of the Kerala judiciary is the need
of the hour. The e-initiatives undertaken reflect the endeavour from the part of the High court
to rise to the occasion. E -initiatives are envisaged as a total solution for transforming the
justice delivery system through the adoption of technology. Though our achievement so far is
commendable, there is a huge scope for extending further. Let the novel and noble attempts be
with the prime objective of providing designated services to litigants, lawyers and members of
the judiciary and up-gradation of ICT infrastructure of various courts in the Judicial system.

It is a matter of great pleasure and satisfaction that the High Court has come up with the first
issue of the Newsletter. As a member of The Computer Committee in the High Court of Kerala, I
am delighted to bring my greetings to this first issue of the Newsletter. I acknowledge the
efforts and teamwork of my brother judges of the Computer Committee, the IT directorate
team, and all others who have joined together in the pursuit of the best use of technology in
judicial processes."



 

" This newsletter is an account of the paradigm shift undertaken by the High Court of Kerala as
a response to the pandemic. The Covid-19 pandemic has caused changes in the normal
procedures and practices followed in all aspects of life and courts do not constitute an
exception to this. Though due to the condition ensuing the pandemic, the government was
compelled to introduce multiple lockdowns and restrictions, the constitutional courts and the
judicial proceedings could not come to a grinding halt. Consequentially, the committee in-
charge of computerisation was put to task by the Hon’ble Chief Justice S. Manikumar, under
his stewardship, to enable the conduct of virtual courts. Therefore, with the limited
infrastructure, email-filing commenced and the court kickstarted its virtual proceedings. The
continuous functioning of the courts is an indispensable and pivotal feature of democracy and
the rule of law prevailing in the country. The judiciary is the pillar envisioned by the framers of
the constitution to have a continuous system for redressing the grievances of the litigating
public and the citizens at large. Adoption of new technologies and adaptation to the same by
all stakeholders is challenging, but sine qua non, to crisis management. True, the stakeholders
—including the judges— may have their own set of apprehensions and concerns regarding
switching over to a technological system for discharging justice. However, sitting idle with
hands tied would never resolve the problem either and an attempt to cope up with the
formidable situation is always solicited. We hope, with the support of the Hon’ble Chief
Justice, the companion judges, Office of the Advocate General, advocates, staff of this court,
advocate clerks and the citizenry we can tread together towards success in our venture to attain
full computerisation which is a need of the hour. I, along with extending my support, wish this
committee all the very best in its endeavours."

JUSTICE  SHAJI P. CHALY
MEMBER, COMPUTER  COMMITTEE

MESSAGE
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" The vision of the e-committee of the High Court of Kerala is to employ cutting-
edge digital technology and process re-engineering at all levels to make the
justice delivery system humane, accessible to all, cost-effective, transparent and
accountable. By the incredible efforts of the IT team of the High Court, Courts in
the state were able to unceasingly dispense justice during the lockdown, even
while all institutions remained out of bounds for the common man. This
newsletter showcases and highlights the achievements of the technology
warriors of the High Court of Kerala. I hope and wish that the IT team gets the
encouragement and support from all stakeholders so that they can refine their
modules to perfection."

JUSTICE RAJA VIJAYARAGHAVAN V.
MEMBER, COMPUTER COMMITTEE

 MESSAGE
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SOPHY THOMAS
REGISTRAR GENERAL

                 MESSAGE
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We all know the world is reeling under the throes of economic and social disruption caused by the
pandemic. The justice delivery system in our country also was badly affected, as the doors of justice
had to be closed down due to social distancing and lock down. We often say necessity is the mother of
invention. The crisis caused by the pandemic compelled us to move on to the digital world, which
otherwise we were very reluctant and hesitant to embrace. As there is no other alternative to access
justice, the transformation to the new world of virtual court has become the need of the hour.  In fact,
Covid -19 pandemic had accelerated the adoption of digital technologies by several years. Hon'ble
High Court of Kerala rose to the occasion and formed an IT(Directorate) to monitor and co-ordinate
all IT related matters, including e-filing, online copy applications, arranging hearing in virtual
courts, and to find out ways and means to address the issues raised by the stake holders , and to
eliminate the technical glitches to run the system in a seamless manner.

The IT Directorate is taking all possible measures under the dynamic leadership of the Chief Justice
Hon'ble Mr. Justice S. Manikumar and the able guidance of the Hon'ble Judges of the Computer
Committee headed by its Chairman Hon'ble Mr. Justice A. Muhammed Mustaque. The routine
processes are simplified by taking advantage of digital technology, reducing the time, cost and effort,
and improving the efficiency of the justice delivery system. Our court rooms are transforming into
modern self-contained smart courts, with a permanent facility to have virtual hearings also as
wished by the Hon'ble Chief Justice of India.  Apart from the vision of paperless courts, virtual
hearing anywhere, anytime also is made possible exploring the potential of digital technologies.
Justice which could have been denied access otherwise, is now possible in a speedy, efficient and cost-
effective manner, keeping all the stakeholders safe at home, away from the crowded courts and
corridors. 

May I sincerely congratulate the Computer Committee and IT Directorate for its maiden attempt of
releasing the News Letter showcasing the activities undertaken, achievements made, and the goals
set, to fulfill the vision of the e-committee of the Hon'ble Supreme Court of India.



                 MESSAGE
 

" I am extremely happy to pen a message for the first edition
of the Newsletter being published by the Committee in
charge of Computerisation, High Court of Kerala. The
Director of Kerala State IT Mission(KSITM) is also the
Nodal Officer for the IT related activities of the High Court of
Kerala. As the Nodal Officer, I had many opportunities to
associate with many of the IT projects of the High Court. I
was amazed by the active participation of the Hon’ble Judges
of the Computer Committee in the deliberations and the
depth in which problems were discussed, analysed and
resolved. Kerala State IT Mission is happy to extend all
support to the High Court of Kerala in its e-initiatives.
KSITM is also coordinating the study proposed on the
complete automation of State Judiciary being carried out by
the Digital University of Kerala. I am sure that if the High
Court of Kerala could pursue the vision of complete
automation, it could set a national model in the automation
of judiciary. The release of this spectacular first issue of this
Newsletter has added value to the constant efforts of the IT
Directorate at the High Court. Through this message, I wish
all the very best for the future endeavours and offer the
continued support of KSITM."



                 MESSAGE
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I am humbled and proud to be part of the strongest pillar of our
democracy which has several times in recent history, shown the way
forward to the nation. Today, after a year of the pandemic and many
lockdowns, we are here with a newsletter that not only showcases the
achievements of the past year but actually highlights the spirit of this
constitutional body as a reflection of the spirit of the nation. Each
achievement is a feather in the cap of each of us and humanity at large.

The architects and visionaries behind many of the E initiatives
implemented in the district Judiciary are the Chairman of E committee,
the Honourable Dr. Justice Dhananjaya Y Chandrachud, Judge, Supreme
Court of India, Justice R.C Chavan, Vice Chairman and all other respected
members of the E committee of the Supreme Court

I thank the Honourable Mr. Justice S. Manikumar, our most respected
Chief Justice for his lordship’s leadership, Hon’ble Mr. Justice A.
Muhamed Mustaque, Hon’ble Mr. Justice A.K. Jayasankaran Nambiar,
Hon’ble Mr. Justice P.B. Suresh Kumar, Hon’ble Mr. Justice Shaji.P.
Chaly and Hon’ble Mr. Justice Raja Vijayaraghavan V. for their
inspiration, vision and guidance. I also place on record my gratitude to
Smt. Sophy Thomas, Registrar General , Shri K. P. Sudhir, Registrar
(Vigilance), Shri P. G. Ajith Kumar, Registrar District Judiciary, Shri K.
Sathyan , Director, Kerala Judicial Academy, Shri Mathew Nelluvely,
Registrar Finance, Smt. N. Anitha, Registrar (Judicial) and Shri Pradeep,
Registrar (Administration) for their ceaseless support. I acknowledge the
support and cooperation of Dr.Chitra S IAS, former Director and Shri. S
Chandrasekhar IAS, Director, Kerala State IT Mission, in our e-
initiatives, as the Nodal Officers for Kerala High Court.

I acknowledge the valuable service and support of Smt. Praseetha PV,
Senior Technical Director (NIC) and her team and Shri. Ishaque K V and
his team for roll out and support of the projects. It would be incomplete
without thanking the brilliant technical and administrative team and
Mr. Joseph Rajesh, Deputy Director who are behind the development,
coordination, focus and implementation of the E initiatives and for their
support. I place on record my gratitude to all the Judicial Officers in the
State, staff in the High Court and district judiciary and all Advocates,
advocate clerks for their involvement and support.

SALEENA VG NAIR
IT DIRECTOR & CPC



                SPECIAL ACKNOWLEDGEMENT
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                   I place on record with gratitude the continuous guidance and motivation of Dr
Justice Dhananjaya Y Chandrachud, Judge, Supreme Court of India as the Chairperson of
the eCommittee of the Supreme Court of India in the planning and implementation of eCourts
Projects and for adopting innovative steps in computerisation in Kerala. I also acknowledge
the support and active participation of Justice R C Chavan,Vice Chairperson of eCommittee,
Supreme Court of India and the members of eCommittee in the deliberations and
implementation of IT projects in Kerala. 

                It may be the for the first time that a State Government had appointed an officer in
IAS cadre as the Nodal Officer for a High Court for coordinating IT related activities, and
Government of Kerala has come up with this path breaking step by appointing Dr. Chitra S,
IAS, the then Director, Kerala State IT Mission as the first Nodal Officer for High Court of
Kerala. I gratefully acknowledge the wholehearted support and cooperation extended by Dr.
Chitra S, IAS during her tenure as Nodal Officer. When Shri. S Chandrasekhar IAS was
taken charge as the Director, KSITM, he became the Nodal Officer and is presently holding
the post. We acknowledge the active involvement and coordination of Shri. S Chandrasekhar
IAS as the Director, KSITM and as the Nodal Officer for the High Court. KSITM was
instrumental in providing Free Wi-Fi service at High Court, providing free server
infrastructure and for the security auditing of various applications with the valuable services
of CERTK team.

           I place on record our gratitude to Dr. V P Joy IAS, Chief Secretary, Shri. T K Jose
IAS, Additional Chief Secretary(Home) and Shri. K. Mohammed Y. Safirulla IAS, Secretary
(in charge of IT) for their special interest and involvement in the IT projects of the High Court
of Kerala. I also acknowledge the services of Dr. Saji Gopinath, Vice-Chancellor of Digital
University, Kerala and his team in making a project proposal for the study on complete
automation of State Judiciary in a short span of time.

JUSTICE A. MUHAMED MUSTAQUE, 
Chairman,  Committee in-Charge of  Computerisat ion

 



 

IT DIRECTORATE

Mrs. Saleena VG Nair
IT Director & CPC 

 Mr. Joseph Rajesh K A
   Deputy Director 

     The IT Directorate, High
Court of Kerala is formed for
bettering the IT infrastructure
and management in High Court
and Courts in District Judiciary.
The Director (IT) is a District
Judge on deputation. The Deputy
Director is also a Judicial Officer
on deputation.

    The Director (IT) is in
supervisory control of all
matters relating to Hardware &
Software requirements of the
High Court and Subordinate
Courts. The Director is also the
Central Project Co-ordinator for
the eCourt projects in Kerala.
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B e e c h t o w n  M i d d l e  S c h o o l ' s  N e w s l e t t e r

        High Court of Kerala is the highest Court in
the State of Kerala and Union Territory of
Lakshadweep with administrative control over the
courts and tribunals under its jurisdiction.

High Court of Kerala
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IT DIRECTORATE TEAM
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2020-2021
ACHIEVEMENTS

 
 

P A P E R L E S S   E  F I L I N G  S Y S T E M

C A S E  M A N A G E M E N T  S Y S T E M

O N L I N E  C O P Y  A P P L I C A T I O N  A N D  D I G I T A L

C O P Y  D E L I V E R Y  S Y S T E M  

D I G I T I S A T I O N  O F  C A S E  R E C O R D S

V I R T U A L  C O U R T

U N I N T E R R U P T E D  V I D E O  C O N F E R E N C E  F O R
C O U R T  P R O C E E D I N G S

F R E E  W I - F I  F A C I L I T Y  F O R  A D V O C A T E /
P A R T Y - I N - P E R S O N

A U T O - D E L I V E R Y  O F  D I G I T A L L Y  S I G N E D
C O U R T  O R D E R  T O  O F F I C E S  C O N C E R N E D

O N L I N E  I N T E R I M  O R D E R  
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2020-2021
ACHIEVEMENTS

 
 

H I G H  C O U R T  C A S E  D I S P L A Y  S Y S T E M

R E V A M P E D  H I G H  C O U R T  W E B S I T E

O N L I N E  P R O P E R T Y  S T A T E M E N T  F I L I N G

H R  P O R T A L  F O R  H I G H  C O U R T  A N D
S U B O R D I N A T E  C O U R T  E M P L O Y E E S

M I N U T E S  O F  T H E  M E E T I N G S -
R E S O L U T I O N S   &  T R A C K I N G  O F
I M P L E M E N T A T I O N .   

P R O J E C T  M O N I T O R I N G  S Y S T E M

E  S E W A  K E N D R A
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E FILING-HIGH COURT 

Online Filing of all cases from 17th May 2021
onwards.  
Online IA, Vakalath, Counter, Objection,
Statement, Urgent Memo, etc. 
e-service of copies to respondents online: Delivery
of files (e-filed docs, IA, Counter/Objection, etc)
to respondents via dashboard.
Integrated e-payment system (Court fee, Legal
Benefit Fund fee, Advocate Welfare Fund fee,
Advocate Clerk Welfare Fund fee)
Dashboard facility for Judges, Court Staff,
Advocates, AG, CGC, SC, Party in Person,
Parties, Organisations, etc for viewing and filing
of case files.
Artificial Intelligence  enabled (Machine learning)
Interoperability with various applications such as
ePrisons, eProsecution, eForensic, etc.

"E FILING IS

DEVELOPED TO

AUTOMATE THE

MANUAL

PROCESSING OF

CASE FILING AND

AUTOMATION OF

ALL CASE

PROCEEDINGS"
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Dashboard Facility for Hon’ble Judges
/Advocate/ Party in Person / CGC/ AG /
PP / SC / FSO / CO / PS / PA etc.
Tracking of e filing application/ case.

SMS and email alerts at all stages.
Delivery of digitally signed
order/judgement to all stakeholders
(Subordinate Courts, Police, Jail,
Central/State Government offices, etc)

(Pending for scrutiny with seat,  Filed,
Defect, Registered, Listed, Date of
proceedings, Disposed, Order, etc)

E FILING

DIGITAL COURT

Number of
Online Cases
Filed: 10,125

STATUS

 Training on e-filing  for Advocates  
by Advocate Trainers
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ADVOCATE/AG/PP/CGC/SC DASHBOARD 

My Case

Interactive Calendar for Advocates 

Dashboard
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JUDGES DASHBOARD 

Cause list view

Case file view

Dashboard
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        In this module, applications for Certified
Copies can be filed online with e-Payment
(court fee). Verification of application by
scrutiny officers, defects reporting, curing of
defects, resubmission after curing defects etc
can be done online and a corresponding QR
Code will be generated and impressed upon
the requested docs / order/ judgement/ interim
order. Further, the same can be signed
digitally. The digitally signed certified copy
will be delivered to the applicant’s user
account and email.

ONLINE CERTIFIED COPY
APPLICATION

Number of Online
Copy Applications
received: 40,338

Number of digitally
signed copies,
issued: 36,716

STATUS

DIGITAL COURT 
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ONLINE URGENT MEMO
 

              Advocates can file urgent memo online. The seat
concerned can process the application online and forward
the same to the listing officer for approval. If approved, the
case will be listed accordingly.
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DIGITISATION OF CASE RECORD
 

Training is being imparted to
the staff (staff of the vendor &
from among retired staff)
handling the process.

The Committee in charge of
Computerisation is planning to
start digitisation of all pending
files along with e-filing of
cases. If digitisation is done
along with e-filing there can be
a tremendous reduction of the
cost incurred in digitisation. It
will also be an answer for the
space constraints in storing the
disposed files and in achieving
the end goal of paperless courts.

Kerala High Court being a 'Court
Of Record', has to preserve and
archive its paper records in
perpetuity. About thirty three lakhs
(33,00,000) of files are now
preserved as records.

Digitisation and Preservation of
Case Records is one of the
objectives under the e-Courts
Project Phase -II, approved by the
e-Committee of the Supreme Court
of India. As a pilot project, trial
scan of four lakhs pages is
proposed.

The digitisation process of disposed
cases commenced on 17.02.2021 in
the old High Court Library Building. 
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HIGH COURT CASE DISPLAY BOARD
 

     HCKL Display Board is a
mobile application of the High
Court of Kerala which mainly
focuses on displaying all the cases
and their details taken up in
various courts of the High Court on
real time basis. This application
also provides causelist search,
causelist notices as well as
information of benches sitting on
that particular day. 

       The application will be most
helpful to advocates as it displays
the live case called/hearing in each
court along with called time. This
makes the app a hassle-free way of
knowing the running item numbers
in court halls. This application
helps them to save their valuable
time instead of waiting outside the
court hall. And for the public, they
will be able to know the status of
their cases instantly.
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REVAMPED WEBSITE FOR
HIGH COURT

        A revamped GIGW compliant dynamic website of the High Court

“hckerala.gov.in” was launched on 2nd November 2020. The website being

dynamic, all contents to be displayed on the website are to be updated

through the dashboard provided to the designated Sections of the High

Court. 

       The web portal has been designed in such a manner that dynamic

information displayed in the website is being fetched from underlying web

applications/ databases relating to the Judicial and Administrative

functions of the High Court as well as the Subordinate Courts. All the

services related to Kerala High Court have been integrated with the new

website.
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OFFICERS AND STAFF
OF THE HIGH COURT

With the intention of providing
services and communications
through electronic media High
Court has introduced a Dash
Board for all the Officers and
Staff of the High Court in
January, 2020. This dashboard is
integrated with the web  portal of
the High Court (hckerala.gov.in).
As a first step the Annual
Property Return of Officers and
Staff of the High Court was
collected electronically through
this dash board. As on 14-02-
2021, 1965 employees of the High
Court were registered and
accessed their dash board.

COURT
ESTABLISHMENTS
OF THE STATE

     In order to streamline the
process of Annual Property
Return filing of staff of
subordinate judiciary in the
state, a dashboard for court
establishment was created and
the same was mapped with the
dash board of Judicial Officer
in-charge
of that establishment. 
  At present 408 Court
Establishments are on-boarded
in the system.

JUDICIAL
OFFICERS

  Subsequently, this Dash
board Provision was
extended for all the
Judicial Officers of the
State of Kerala. Judicial
Officers submitted their
general transfer requests
via online and filed their
Annual Property Return
Statements through this
portal. 
  459 Judicial Officers are
onboarded in the system.

 DASHBOARD FOR EMPLOYEES OF COURT
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DASHBOARD FOR THE STAFF
OF SUBORDINATE JUDICIARY

    In January 2021, the dashboard provisions were
extended to all the staff of Subordinate Courts in the
State. As of  14-02-2021, 10958 employees were registered
in the portal. 
  
    The staff of the Subordinate Judiciary are filing their
Annual Property Return using this dashboard facility. 
  
   This facility has successfully enabled communication
channels between the High Court, Staff of High Court,
Judicial Officers, and staff of the subordinate judiciary of
the state.

 
STATUS OF

ANNUAL
PROPERTY

RETURN
FILED AS ON

14-02-2021
 

Judicial
Officers :
432

Staff of
Subordinate
Judiciary :
9945

Officers and
Staff of the
High Court :
1272
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      The main purpose of the newly developed Interim Order Web

Application is to integrate the complete workflow of generating and

uploading interim orders into a single module. Using this application, interim

orders can be easily uploaded to the website, and the users will be free from

the existing method of scanning physical orders and uploading them to the

server.

INTERIM ORDER WEB
APPLICATION 
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 COURT PROCEEDINGS THROUGH
VIDEO CONFERENCING

Number of Hearings conducted through VC:  185442
Number of Cases disposed through VC : 37784

 

PAGE |  18

 Newsletter  2020-2021                                                                                                     High Court of Kerala 



UPGRADED NETWORK INFRASTRUCTURE

NETWORK UPGRADATION

Add a subheading

H I G H  E N D  S E R V E R S
H I G H  E N D  F I R E W A L L
H I G H  E N D  C O R E  S W I T C H E S
H I G H  E N D  A C C E S S  S W I T C H E S
F I B R E  A N D  U T P  C A B L I N G
D E D I C A T E D  I N T E R N E T  L I N E
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       eSewa Kendra at High Court of Kerala was inaugurated by the Hon'ble the

Chief Justice S. Manikumar in the presence of the Hon'ble Chairperson and

Hon'ble Member Judges of the Computer Committee of the High Court, other

Hon'ble Judges of the High Court and Registrars of the High Court on

14.05.2020. eSewa Kendra at District Court Complex, Ernakulam also started

functioning on the same day. eSewa Kendra has emerged as the one-stop shop for

litigants and advocates for eCourts services. After the introduction of e-filing,

eSewa Kendra is upgraded as a Designated Counter for e-filing.

ESEWA KENDRA
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        Initially, eFiling was launched in the State at two Subordinate

Courts namely Munsiff - Magistrate Court, Kolenchery, and the

Rent Control Court, Ernakulam with effect from 16.06.2020.

Thereafter, e-filing was introduced in all 14 commercial courts in

Kerala.

E FILING - DISTRICT COURTS
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   The Virtual Court in Kerala was
inaugurated on 15.06.2020 and started
functioning in Ernakulam district as a
pilot location. The High Court has
notified, the Court of the Judicial
Magistrate of First Class-III, Ernakulam
as the Virtual Court with territorial
jurisdiction over the whole State of
Kerala. At present, Virtual Court is
functional for offences booked by the
Motor Vehicles Department and the
Kerala Police Department. 

INTER-OPERABLE CRIMINAL JUSTICE
SYSTEM (ICJS)

          
         Inter-operable Criminal Justice System (ICJS) enables live electronic
exchange of data between Courts and Police in collaboration with eCourt,
CCTNS, ePrisons, eProsecution, eForensic, etc and these various pillars
propose to exchange data seamlessly. ICJS has been intergrated and
operationalized in all the criminal courts in the State of Kerala from
12.06.2020. However, the fully functional and interoperable system between
all the agencies is yet to be operational.

 

VIRTUAL COURT
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JUSTICE CLOCK

           Justice Clock has been installed in the High Court, which is an
LED display board that shows information such as the number of pending
cases and solved cases across various courts in the District Judiciary as
well as the High Court. Soon, this display will be converted as a live
display, so that programs or other contents could be streamed live.
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F R E E  I N T E R N E T  
 

       Free Wi-Fi Project was implemented by the High Court of Kerala with the
support of the State Government and Kerala State IT Mission. This Program
aims to provide Free Internet for E Filing, Video Conference Court
Proceedings, Online Copy Application and Other Internet Services. This
service is being provided at the High Court Building and at the Advocate
Chamber Complex.

FREE WI-FI IN 
HIGH COURT
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ONLINE FAREWELL
REFERENCE  

First Online Farewell Reference 
Justice C.K Abdul Rahim

       The High Court of Kerala for the first time held the
Farewell Ceremony of the Hon'ble Mr. Justice C.K Abdul
Rahim through video conferencing and the function was
live-streamed through youtube.

DATE :
30/04/2020
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    Project Task Monitoring System is the process of monitoring various
tasks in IT projects online. This involves decision-making in real-time to
accommodate changes with the object of speedy and successful completion
of various tasks. Projects are made up of a bunch of tasks. Right from the
development of an idea, it is necessary to plan, track, test, monitor, and
report all the tasks that are involved in the project. Task management
comes in handy with all these, helping to complete the project efficiently
and in the most effective way possible. The team generally works on tasks
that contribute towards its institutional goal. While working in teams
usually means more work gets done, keeping team members in sync can be
difficult. Task management software for teams can help the team to get
connected.

PROJECT TASK MONITORING SYSTEM 
for Tracking IT Projects Online.
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Solar Power Plant in District Judiciary is a project undertaken under the
eCourts Project.
The total cost for the supply, installation and commissioning of 150 KWp Grid
connected Solar Power Plants in 8 selected Court Complexes in the State is
Rs.93,25,000/- (Rupees Ninety Three Lakh Twenty Five Thousand Only)
(inclusive of GST).

SOLAR POWER PLANT
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          A complete automation of justice delivery system in Kerala is a vision
of the Committee in charge of Computerisation and many deliberations were
made with the government and the government assured full support and
assistance. The Chief Secretary level meeting suggested and entrusted the
Digital University, Kerala to conduct a study and submit a roadmap and a
design to accomplish full automation. 
          The Vice-Chancellor of the Digital University Dr. Saji Gopinath is
heading the team of experts for the study and has submitted a preliminary
proposal. The Digital University has to conduct a detailed Functional
Requirement Study(FRS). This is expected to be a clear road map, design, and
a vision document for complete automation. The report is expected to be
submitted in 120 days.

COURT AUTOMATION STUDY
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         The e-Office is a Mission Mode Project (MMP)
under the National e-Governance of India. E-Office is a
digital workplace solution comprising of a suite of
products that paves the way for an efficient and open
government by streamlining workflow for both inter and
intra government processes and making them paperless.
The product is built on Open Architecture and the software
is developed by the National Informatics Centre (NIC).

     e-Office is a web application enabling the High Court
of Kerala to automate the entire workflow of file
processing starting from Tapal creation, File Creation, File
processing and issuing orders from the file. The launch of
e-Office marks a fundamental change in internal office
procedures which is so far based on manual handling of
files and paper movement. The use of e-Office would lead
to speedier decision making, transparency, accountability,
and positive impact on the environment by cutting down
the use of paper and printing. Of particular relevance in the
present-day, challenging situation arising due to COVID-
19 is that e-Office would help avoid contact with physical
files thereby preventing possible transmission of any virus.
Also, e-Office ensures enhanced security as no file or
document can be altered or destroyed or backdated. An in-
built monitoring mechanism would identify where the files
are held up enabling quick disposal and faster decision
making.

 The forthcoming project:
                    e-Office 
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